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ORDERS OF THE TRIBUNAL 

ro. 

heard $hrj R,Panda, 1ojrned counsel 

for the applicant. Grie7ance of the applicant 

is that altht.igh he has been appointed to the 

oost of Poultry Attendant in the Off ice of the 

Director, Central Poultry Breeding Farm w.e .f. 

30 .6.1998 vide Inne<ure-2, he has not been 

paid pay and allowance of the scale retrospe 

ctively fran the year 1989 in accordance with 

the direction of this Tribinal in an earlier 

cft7 
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ORDERS OF THE TRIBUNAL 

the cause of action relates to 1998, it 

is too late in the day to approach this 

Trjl:yinal with the said grievance. In the said 

premises, we direct the applicant to su}nit 

his grievance as contained in this 0 .J-. before 

the Respondents within a period of 30 days 

from the date of receipt of copy of this order 

and on receipt of such representation to be 

sthnitted by the ap1icant within the time..  

frame, they will consider it and disrose of 

the matter with a speaking order. 

iith the above direction, this 

0 .A • is disposed of at the stage of aniss i 

itself. 

Send copies of this order along with 

copies of the 0 .A • to Respondents and free cOpy 

of this order be handed over to the ccnsel 

for the applicant and ShrI A.IC.Bose, Senior 

Standing Cinscl for the Rspozdents, wtoi 

ores ent nd heard. 
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